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The applicant uas directed by the Emplayrnent

Exchange uids their letter dated 24-5-84 to appear

bsfore the Staff Select ion- Bourd of the Delhi

Administration for, recruitment to the,post of

Civil A.ssistcint jurgeon Grade I (Dental). He uas

• selectad for appointment ^nd on 13~7-84 he uas
J

appoint'id as such on ad hoc basis. The applicant

is still continuing oh the said post, Ths

applicant approached this Tribunal on 6-7~9D and

prayed that directions be issued to ths respondents

not to terminate bis services as Assistant' Ju'rqaon

G.rade I...(.Otst al), pending disposal of this-O o'̂ »

.Cn 10-7'"9C stay order was granted and ths .respondents

UBtB directed not to terfrinats the seruiices of

the applicarit.

2o In the inst-jnt caae tha applied nt fca s been

uorking for more th^m 10 yearso In fact, before
I

approdching this Tribunal he had uorked for more

than six years. The respondents can initiate

the process ': for recruitment according to
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rulsst, However they should dJso consider thfj

Ccis8. of ths applicant for r equla risat ion as

uiell as for sslection in consultation with the

Union Public Sarvice Corrimission according to

ruleSo It will not be out cf place to nnsnt ion

bars that the age bar.ahould. not

cf sslactions. The OoQ is diapused of acccrdinglyc
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